OFFICE OF THE DISTRICT AND SESSIONS JUDGE, PANIPAT
ORDER:

In view of directions given by Hon'ble High Court, Chandigarh vide
order dated 10.06.2020 conveyed vide No. 24/RG/Spl./Misc./dated 10.06.2020, the
District & Sessions Judges in the state of Haryana have been allowed to accept filing
of non-urgent cases which do not require immediate relief in their respective Sessions
Division. In compliance of these directions, the following roaster is hereby set up for

the purpose of filing of different categories of cases:-

District Judge/Additional District & Sessions Judges:-

Days Category of cases/Types of cases to be filed.

Daily ‘Cases of different categories pertaining to Family Courts (not
more than ten in number)

Daily Bail Applications, Protection Petitions and Remand Applications |

Monday Civil Appeals, Rent Appeals. Misc. Civil Appeals and Misc. |
Applications.

Tuesday MACT cases and MACM Applications

Wednesday Executions and Arbitration Petitions (except of LAC) .

Thursday Criminal ~ Appeals.Criminal ~ Revisions.  Criminal ~ Misc.|
Applications.

Friday Any matter in LAC including Executions (not more than 30).

Saturday Sessions Trials, cases under NDPS Act, Electricity Act and,

'Criminal Complaints under Special Acts.

' Daily 'Any case not covered in the above categories (with the
; permission of District Judge).
Civil Judges-cum-Judicial Magistrates:-

Civil Cases

Dﬁyleates of filing ICzitegory of cases to be filed.

Monday and Tuesday 'Civil Suits, Rent Petitions, Petitions for probate or under
| Successions Act, Guardian and Wards Act (not more than
30 in numbers on one particular day). !

Wednesday Executions and Miscellaneous Civil Applications. !
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' Criminal Cases:

Daily

AppllCEl[lOI]b for rumnd Ball Superdarl ete.

12.06.2020,15.06.2020,
18.06.2020,19.06.2020,
23.06.2020,24.06.2020,
29.06.2020 &30.06.2020

Challans u/s 173  CrPC.. (.rlmmal Miscellaneous
Applications, Act Complaints (except Complaints under NI
Act), [PC Complaints. Untraceable Reports. Protest
Petitions pertaining to Police Stations Citv. Quilla. Scetor
[3-17. Sadar and Sector-29.

16.06.2020.17.06.2020.
20.06.2020.22.06.2020.

25.06.2020 &26.06.2020.

'(.h’lll’ms u/s 173  CrPC., Criminal Miscellaneous!
Applications, Act Complaints (except Complaints under NI |
Act), IPC Complaints, Untraceable Reports, Pmtu.t|
Petitions pertaining to Police Stations Chandani Bagh,
GRP/RPF/Vigilance, Model Town, Israna, Matlauda and|
Women Police Station. |

| 12.06. 2020 16.06.2020,
118.06.2020,20.06.2020,
23.06.2020,25.06.2020
and 29.06.2020

Cases u/s 138 N.I. Act (not more than 30 on Lcl(,h ol these!
dates)

15.06.2020,17.06.2020,
19.06.2020,22.06.2020,
24.06.2020,26.06.2020
&30.06.2020

Enqum{.s and other misc. matters putamme to quml
Justice Board.

Daily

‘Any case not covered in above categories with the|
‘permission of District Judge including Challan reports u/s
173 CrPC 11 application u/s 167 CrPC i is filed i in such case.

Sub-Division, Samalkha:-

Days of Duty

'Latceory of cases
b St o

Monday 'Civil Suits, Rent Petltlonx Civil I’(.llll(ms Lmdu Special
Acts.

Tuesday Challans w's 173 CrPC. Criminal Misc. Applications.
Complaints under different Acts and  IPC o (exeep
‘Complaints under N.I. Act) pertaining to Police Slallon
Samalkha.

Wednesday Challans u/s [73 CrPC. Criminal Misc. Applications.|
Complaints under different Acts and TIPC (except!
Complaints under N.I. Act) pertaining to Police Stations|

| Bapoli and Sanoli.

Thursday ‘Complaints under N.I. Act of all Police Stations pertaining

to Samalkha Sub-Division.
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Friday Executions and Civil Misc. Applications. |
Saturday Untraceable Petitions and Protest Petitions of all Police!

Stations pertaining to Samalkha Sub-Division.

Daily Applications for Remand. Bail. Superdari ¢tc. and any casc
'not covered in above categories with the permission of the
Judicial Officers on duty including Challan reports u/s 173
CrPC if application u/s 167 CrPC is filed in such case.

Filing will be allowed through the counsel or party in person. but not by
both. If the matter is not found to be urgent. it will be adjourned in normal way. If
matter is considered by a particular court to be of urgent nature then hearing in such
matters may be allowed. The filing shall be allowed only upto 12:00 noon. While
filing fresh cases before Suvidha Centre, the Lawyers/their Clerks/party in person
shall ensure that not more than three persons remain present outside a particular
window at one point of time. They shall also maintain distance of minimum two feet
while standing and the Incharge of Security Statt which remains present near the

Suvidha Centre shall ensure that there is no over crowding while filing the cases.

All concerned be informed accordingly.
A copy of this order be also uploaded on the official website of District

Courts, Panipat for information to the Advocates as well as Litigants.

MN

District & Sessions Judge.
_—TPanipat.

Endst. No. UL — 0 /Date //;-L{.-,')u“). O

Copy forwarded to the following for information and necessary action:-

1. All the Judicial Officers posted in this Sessions Division.
2. The Deputy Commissioner. Panipat.
3. The Superintendent of Police. Panipat.
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District Attorney, Panipat.

The President, Bar Association. Panipat.

The President, Bar Association, Sub Division, Samalkha.

The Superintendent, District Prison, Karnal.

The Superintendent, District Prison, Panipat.

All concerned branches of this office.

System Officer to upload the same on the website of this Sessions

Division.
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